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2. 	 The aprlicant bs c, inten d a that the respondent s 

have not taken any steps, to implement the direction given and 

no a;-
fount as directed has been paid to the ar licant so far. 

Liar1ng the hear • do the u •n 1,1: ci31-tl 	cosnsel referred to the 

9 7 331- from the r ay of the 
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illegal reoluctlin of sum of 

are licant and ai 31,201/ deducted from his retireoent 
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 250/- On account of non rpg ;f the security 
piI-3  

of money totaling as 98 ,787/- plus interest at the rate of 18% 

	

per-annum as prayud f ir in the trio; anal applIcation n 
	79 

The rendent s in the counter -Jf ftiOav it have averred 
of 1392.   

th t in compl: anco 	 urti  s erect ',n the total amosnt 

:a!<inci 
due to thy:: applicant was duly aalculatsd .and afte 

adjustment f or the EtTOLW. 1_11H1fttl has already be.'-:n p 
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.r•1• o 	s d• 	orieui ' 	Trintrial, a sun Ti H 72.857/- 

was cald t,T) the applicant 'e cheque no. 154982 dated 10th 

Sep tembE. r 1993 UhiCh •aS duly received by the applicant on 

14.9.1933 	k 3 and acno 1 Ritual by him on the ten l• tared Lotter, 

a ph-co copy of which has been annexed to the counter affidavit. 
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4, 	 In the light of the above, e are Jati sfled that 

the respondents have oomph ed with the general direct, on of 

th s Tribunal and have paid the amount/ t• the op phi cant ;,,1-1 ch 

hat; als, been received by h in without any protest about the 

guan tun of the aiwouot , The ref orb 	e find no ne rit in this 

contempt 	 aU, therefara the a r 
	 is dismissed 

and thw contempt notices are discharRed, 

The re hail be no 01'1- 	to costs. 
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